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BETORS THE HON'BLE NAI'IONAL GRrAN

TRIBUNAL WESTERN ZONA BENCH AT PUNI

MHMORANDUM OF APPLICATION

(LTNDER SITCTTONS 14 & ls READ WITH SECTTONS

t7, 18(1) & ?l OF TI'IE NA:ilONAL GRSBN TRrBtrNAr,
' ACT, 2010)

ORIGINAL APPI,ICATION NO. 80 " OF 2T}?5

IN-THS MAII S& 9Ji
Vanashakti and Anr.

Yersus

City and Industrial Development

Corporation of Ivlaharaslrtra (CIDCO),

{Through its Managing Direclnr,

& having its ffice at CIDCO Bhavan)

CBD Belapur, Navi Mumbai - 400 614,

En:ail ID: md#isidcsrpslia,qsm

Contact No. 022 -6791 8166 & Ors.

) .,. Applicants

)

)

)

)

)

)

) , .,Respondents

a rrr rlaylr:rN -nE p t,y" Qry.. HEHALI-QI

THa n.EflLel.t{ I}EliT.,ryp,, q

I, Sagar Shankar Mali, Age: 38 years, working as an Assistant

Conservator of Forest (Territorial and Wild LW), Panvel,

District Raigad, on and for behalf of the llespondent No. 6, do

hcreby solemnly aflirm and state as under:

''"n' r,ilv\ "I.
?fr.fi,Afin ufi*;nr ,',

1i*" Ii&ii1iirl.
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1, I sa:y that I hsve read the Original Application along.with

its exhibits filed by the Applicant, I am authorized to. file

this Affidavit-in-Reply on behalf of the Respondent No.6.

I have perused the relevant record maintained by my

uflice and subordinate o{fice with referpnce to the subject

matter of the'present'Original Application on the basis of

the said record. The contentions, which ars not

specifically deniect'by me in this Affidavit, should not be

construed as an admission on my pnrt. I crave leave o1' .

rhis Hotr'ble Court to file Additional Affidavit as and

when required.

2. I say that, by way of the above Original Application, the

applicant seeks directir:n to restririn Respondent Nos. I to
I0 in carrying out any form of detorestation, excavation,

removal and cutting of the hill and its slope in violation of

the Sorest ( Conservation ) Act, 1980, the MRTP Act,

1966 read with the EPA, 1986 and to ceny out restoration

of the afl'ected hill slope/ecology rtt Survey No, 57 at

village Nsnoshi, Tahsil Panvel, District: Raigad, Naina

there$f and impose appropriate environmental

cCImpensation thereof and slso to direct the Respondent

authorities to identify the extent of ecological damage

caused to the hill slope at Survey No. 57 due to

deforestation, excavation of the hill end its slope and

rernoval of soil at village Nanoshi, Tahsil Panvel, District

Raigad.
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J, At the very outset, it is respectfully submifted that the

Oovernrnent of Maharanhtra Cazette hearing No.

fLD/207140-w (8), dated 03.10.1974, issued by the

Revenue and Forest Department, Mumbai, for the,area

admnasuring 72.35 Acres Gunthas which includes Survey

No,57 admeasuring area 13.32 Acres Gunthas (5.5S Ha.)

iS declared as uu*eotsed t9 be Reserved Forest from the drrte

of issue tf this Notijication" i.e. disforested. Hereto

annexed and marked &s #X*,ib* 4 is a oopy of'

Government Gazette dated 03.10.1974 fw perusal of the

Hon'ble Tribunal.

I say that Government of Maharashtra declare<I City ancl

Industrial Development Corporation of Maharaphtra

(CII)CO) that is Respondent No.1, as the Special Plannipg

Authority ("SPA") fnr the Navi lv{umkrai Airport Influence

Notifred Area ("NAtrNA") dated on 10,01.?013, therealter

CIDCO carried out a survey of the lands included in the

notified ar6a and prepared a Dratt Developrrent Plan with

Draft Report, Draft Development Control and Promotion

Regulations subsequent to rvhich on 16.01,?$19, the

Oovemment of Maharashtra sanctioned a part of ine Drafi

Development Plan along with ths DCPR fcrr the final

notified aren comprising of 175 r,illages inclucling thdsaid

land.

5. I say and subr:nit that, the snid Subiect land is under thi:

*ontrol of CIDC0, rvho is Special Planning Aurthority f'trr

4,

*4"
:::ilr:t'i;::;$
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the Navi Mumbai Airport Influence Notified 'Area

("NAINA"), therefb:re the alleged rvork of excavation of
the top soil, flatteningllevering ol' the hill and

def,orcstation rat Survey No. 5T at village N'anoshi, Taluka

Panvel, District Raigad, if any, is controlled by cIDCo.
The said copy of the Notification has already annexed by

the Applicant as Annexure-A-z to the present original
Application. :;

6. I say that, the Respondent lr{os. g to l0 are private parties,

wtrose names are reflected in the Tllz extract of Survey

No. 57 af village Nanoshi, Taluka panvel. District
Raigad. As per Tllz extract i.e. record of rights, the saicl

Iand, is of the privats ownership and Respondent No. 6
has no concerl with the use of the said land being done.

Hence, any work being done as alleged in the said land

will not attract provisions of the Forest (consen,ation)

Act, 1980.

I further submit that, recent panchanama is prepared on

22"04.2026 of subject land Gut }"lo, s7 in tlre presencc ol..

panchas by lbrest otficial. E'ren at present, therb is wild

vegetation/dense lbrest of mix forest species at large number

in rnajor &re& of the subject land, Copy of panchnarna is

annexed herewith and marked as Fr\ihrl:,fi.. I further say and

submit that, polygon geo tagged photos are also taken of ttre

subject land through GPS device with its longitude and

latitude and in these photos it is clearly seen that, there is good
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tree cover in the area of Gut No. sT. copy of geo tagged
photos arn annexed herervith and marked as W,
Though the subject lsnd appears ar a forest, but as mentionecJ
above it is deforesrcd in rhe ysar rg74 by issuing Govemmsnt
notification. It is not incruded in the rist of Identified Forest. It
rs respectfully subrnitted that, in view of the object of the
furest larvs,to conssrve,' preservs and protect of frrrest and
ecology, this Hon'bre Trihunar may direst the concern
autlrorities to incrude the suhiect land as (ireen z"$nein their
Development plan.

7 , In view of the abeive facts and circumstances, Respon<tent
No. 6 has no role to play in connec(ii:n to the said land.

I' Hencs, I respectfuily submit that Respondent No, 6 may
kindly be omined frorn the preceding of this ,originar. Application in the inreresr ofjustice.

,, \ ffir_r-*1
Dared rhi, -" oay oraail h,2oz6 ,

Mali)

Panvel,
qpral'{EryI

t Conservator of Forest
(Tenitorial and Wi ldlifel),
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I, Sagar Shankar Mali, Age: 3g years, working as {l
Assistant conservator of Forest ( Territorial ancl wild
Life ), Panvel, District Raigad, on and for behalf of rhe
Responclent No. 6, do, hereby soremnry affirm and state
&s under do hereby soremnry verify above contents
aflldsvit-in-reply aslrue and corect to the best of my
knorvledge, belief and information crerived fronr tlr*
recorrjs and files maintained in ttre office and I verify
the san:e to be true. I say that, I have not suppressed

any material fact frorn this l{on'ble Coufi.

$olemnly afltrmed at
9,4 fyro i-

On this day L.CriSlr, ZOZA

)

)

(Territorial and Wi ld lif-bD,
Panvel,

DEPONBNT
-- 
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T^tc^t"t S lrt hon
anchnama

Panch - 1) $hri Naresh Laxman Patil, Age: 55 years, Occupation: Labor, Residing at;

Bhangarpada, Taluka: Panvel, District: Raigad.

?) Shrl sunil Bala Thakare , Age: 37 years, occupation: Labor, ftesiding at:

Nancshi, Talulca: panvel, District: Raigad.

: \&e, the Panchas, were called to Village Nanoshi by the Hon, Fore$ter Dapoli and the Round
poli' Pursuant to the orders from superiors regarding the ongoing case in the l"lon. lrl6T Court

i,lj$ Village NanoshiS.No. 57, we vrere called to the actual site and asked to record the factual
n in writing. Accordingly, w€ &rts writing this panchnafi)a as follows.

As mentioned above, the Forest Officers / Forest Employees and we, the panchas, all

,*r,i#;i;athered at S.No" 57 in Village Nanoshi. The Forest Guard, Nanoshi, walked along the boundaries of thex:s'wt- said survey number and showed us the stone markers {buruj}, cernent poles, anJ stone Thale . ln their
pre$ence, the forest employees recorded the GPS readings as follows

N L9',55' 59.06', EV3'429.99" .

N Lg'55'56.09" E 730 427.09,'

The GPS readings taken at the above locations were taken in the presence of qs panchas

and are correct. Following this, the Forest Guard, Nanoshi, walked along the boundaries of the said
survey number and showed us its four boundaries. These boundaries appear as follows: S.No, SB to the
East, S,No. 102 Reserve Forest to the Wes! S.No. 56 to the South, and S.No. 82 to the North. They
showed us these boundaries using the village map they had, and we, the Panchas, have verified their
accuracy.

Dtrrlng further inquiry, the forest employees showed us, the Panchas, the I /t2 extract available
with them, accordlng to which The total area of Village Nanoshi 5.No, 57 appears to be 5.IB Hectares,
and ihe occupants are shown as: Supriya Chetan Shindale {Area 2.02.95 Hectares}, Nitin Chetan Shindale
(Area ?.02.95 Hectares), and Gitanjali Chetan Shindale (Area 1.52.04 Hectares). Additionally, in the
'Other Rights' sectlon, there is an entry indicating that the land is subject to the provisions of Section 36
B of the Maharashtra Land Revenue Code, 1966. i

It appears that the 5.58 Hectare area of Village Nanoshi S.No. 57 underwent deforestation as
per the Maharashtra state Gazette dated lSth January 1974.

During the actual on-site inspection, the said area wa$ fo,und to be a hilly, sloping terrain with
wild vegetation/shrubs present. This vegetation appears to be dense in nature.

(P.r,o)

I
f'.t*
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This panchnama has been written exactly as dictated by us, the Panchas. we have read it, and after

ve6fying its correctnesr, we, the panchas, have affixed our signatureslthurnb impressions on it' This

Panchnama is given in writing'

Place: Nanoshi, 5.No' 57

Date: 221A412A26

ln the presence of:

[SlgnatureJ

Round Forest Officer

Dapoli

ISignature]

Forest Guard, Nanoshi

1) lSignature] Naresh Laxman Patil

2) lsignature] Sunil Bala Thalare
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BEFORE TI{E NATIUONAL GREEN
TRIBLTNAL, WESTERN ZON E, PLINE

Original Application No.80 of 2025 (WZ)

In the matter of :

Vanashakti & Ors .. Applicants

Versus

CIDCO &Ors. ...Responclents

Reply Affidavit of Respondent No,6

DATED 3l" May,2026

.M.GUPTE

ADVOCATE FOR RESPONDENT NO.6

3,LAXMAN APARTMENT

25126, OLD TOPHKAHANA,

S'NAGAR, PLNE _ 4I I OO5

MOBILE :9422317884

emai I : advgup te@gmai l. com


